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7- 9- 96 T h i ss applicatim is made for 

a direction to the Railway authorities 

to grant him appropriate pensionary 

benefits taking intc conzide ration. his 

past service unf.er  iviiniL5try of DefencF_ 

(0rdinance FactoLies). 

3riefly, the ap~,Iicant jcined 

as a Khalasi in tLe year 1950 in the 

Ministry of Defeme whereafter, he was 

transferred as a klhai.,asi to the Rifle 

Factory, Ichchapur i~.Yhe re he had c onti 

upto 1956. From 1-10-1956 , he joined 

under the aailways Khariagpur tv~orkshop 

and retired on sue rannuation 	f. 

1-7-1983 a,,:; .1--'lectric ~qe~lder under 4-~p 

'i,,,orksh,_V Per6onal 0fficer,Yharag1_-;ur, 

west i3enjal. ilhe api licarit has been 

1.aid Pem.- ion and gratiAty for the ser 
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rendered by him 1., ith the Railways out his claim is to 

countxx the 	services rer-O.ered by him from 1950 

I 	to 1956 ~,,,ith the Ainistry crf De fe ace, 0rd i nance :,'actory 

and Ri E le Fact,)r,,, Ichchapur. For this pur-ose, by 

Anm~xure-2 dated 23-10-1994, ,~espondent tqo.3 required him J 

t,.) Cie certain ne.cessary d~::cuaents in this oehalf which 

he c,;xplied li,7ith by Annexure-3 idated 9-11-1994. 'rhE latest 

pos-iti.,Dn is by innexure-6 resporklent N0.3 wanted a 

certificate from Ichchapur Rifle Factory as to the serviCes 

rendered in that organi~5atim inc,.)rporating the period of 

service and whether it belongs to pensionable/nonpensionable 

category. 3y ,one.,cure-7, the applicant states that fie had 

submittied -all the necessary docuirents evidencing the period 

of service in the Ichchapur _~ifle Factory. Learned 

Counsel f or the 4)plicant, _-,hri A.K.,~~har,,.a subrnittk--d that 

vitle the corresp .~ndence 	 Resp.:)rXient No. 3, Responden 

No.2 is the officer to decide the issue. I accordingly 

direct Resp ndent N,-).?- to e.-Icamine thi!3 ca~~e of the applicant 

a.-O ~~.~ithin four weeks from the date of receipt of a copy 

'Ge of the clai 	 plicant ol: this order shall di5,~,c 	 m of the ap 

with regard to counting the services rend-ered by him from 

1950 to 1956 at Ichc-hapur izifle oactory . :%lespondent No. 3 

necessary is lirected to furnish the 	.5porlent Nc.),I-' all th,7~- 

d -curinkents filed by the aj)­U~arit -to facilitate the 

Respondent N0.2 to take a decision in this Dehalf, 0. % is 

diE,p,-,)sed of with these directi~Dni, A Co,,-y of this order be 

harrIed ove r the c ounse 1 f Dr the a[--)pl ic ant. 
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